!s.(
National ent Coupcil in S‘?-iu
tember, 1970, this
beeuuii&dqu{nintﬂe!«doml'nm-
lopment- , which will he fpirly in

SHR! GHI'I"I‘A mshue ygxn the Gaxlgil
lopmcm, Council? '

SHRI H. M. PATEL: I cannot give
an assurance on that account. I can
only say that the matter will be considered.

ot uraw fog : fagre & we &
ag Wl afr gf ) s oY Ay Y agt
m%qﬁmwmwwgtﬁm
wrgar g fin wn fge goere i e &
T AT ¥ T ¥ fag a7 9@ § ywifaa
dai ¥ wEw I gEw w0 ¥ fag

TG FATW B W A & ar oAy 7

SHRI H. M. PATEL: The Bihar
Government has requested for general
agsistance from the Central resources
withont tefering to this particular kind
of asustance.

st ww Aoy fr@ - 9w Tt
T ¥ W T ¥ e
e & e i et w1 ger
firar Wiz faw & sror 9w 9% WwT
TR Y WL, WX WIEH qe2 Wz g W
g% fefefar #1 qur 3% gt &
qT 3% & fag w7 e wgrrar &7 ?
FuT THI NAW A gowre X Gur A
araTT ¥ & oarw T ¢ st ofx
Axr & Nt W T Frias kR ?

SHRI H. M. PATEL: The Uttar Pra~
desh Government has asked for financial
assistance because of the large gap in its
resources. As I said at the outset, I shall
be discussing with each State Chief
Mini and the Gv' how exactly
they g ropose to raise more resources and
in what way the Ccntro can come to
their rescue. U

rmit continuous over-dnfu becnu.u it
8 onc form of deficit financing.

SHR1 S. NANJESHA GOWDA: When-
ever the States ask for assistance for
drought affected areas, the Central team
vnitl and their requi and

assistance is given, As has been
uxd by many hon, Membm, in many
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cases the money has gone down the drain,
T would liks to know wheter tie Central
Government will'send .a central'team and
find out whether the moncy mulgent
§'°"“‘Y;..mc°’ toutscly Rovatake
tates, g uh
mhteuwhohm nnm
been upgraded as Cnbimt Minilten.

SHRI H. M. PATEBL: The hon.
Member has not fully understood wlnt
I said earlier. It is only in
natural calamities and damage raulnng
from natural clhmlucs that a central team
is sent out.

MR. SPLAKER: Not otherwise.

SHRI H. M. PATEL: So far as other
things are concemed, it is discussed with
the State Govermments.

Violation of lonl.u unlunze reguly~

tions by

*796. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to statc:

(a) whether thr-re were certain cases
pending against “Balayogi”, a sclf- mclll-
med child-god, who came to India
United States a few years ago in a char-
tered flight with lot of money and other
valuables along with plane {oad of dis~
aples;

(b) the details and nature of those cases
Lwnding against him for violation of
RERA and Customs Act eic.; and

(¢) what action Government have
taken against this person ?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to {¢). Shri Prem Pal
Singh Rawat alias Balvogeshwar arrived
by a chartered flight at Palam Air-

port on 7-11-1972 accompanicd by his
dllCl les. Foreign currency, jewellery and
watcﬂrs worth Rs. 2- 85 lakhs were found
m excess in the personal baggage of

eshwar, Behari Singh, his sccretary
Inc?’ }jxssjuan Apter, one of Balyogeshwar's
disciples. Foreign currency, jewellery
and watches were absolutely confiscated
and a Itv of Rs. 10,000/~ each was
imposed on Shri Prem Pal Singh Rawat
alias Balgyogeshwar and Behari Singh.
Shri Balyogeshwar and Behari Singh
have preferred appeals to the Central
Board of Excise and Customs against the
adjudication order, which is pending,

Shn Behari Smgh was also found guilty
of violations of certain provisions of the
Foreign Exchange Regulation Act and
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the {Diroctorate of Enforcement bad
imposed penalties of a total of Rs. 7,07,000
in three cases. Foreign Exdnng: involved
‘was ordered to be confi d. Shri Behari
Singh has filed appeals against the above
adjudication orders before the Foreign
Exchange Regulation Appellate Board,
which are pending. In a fourth casc of
St eing Boosenatod n & Now D
ingh is being prosecuted in a New i
Court and & complaint has been filed
in this regard.

SHRI M. RAM GOPAL REDDY:
Have they got any assets to pay the fine ?

MR. SPEAKER: He wants to put
everybody’s question himself.

SHRI C. K. CHANDRAPPAN: This
Balyogeshwar descended on Delhi on
7-11-72 with a big cntourage and a large
contraband. Now, according to the ans-
wer given by the Minister, the cases are
still pending even after five years,

I would like to know from the hon.
Minister the reasons for the undue delay
in settling these cases and why the govern-
ment failled to institute cases against
Balyogeshwar. Here cases are charged
against the sccretary, onc Behari Singh.
I would like to know why the government
is unduly delaying and why it has not
charged cases against Balyogeshwar.

SHK) H. M. PATEL: The delay is due
entirely to the fact that the person con-
cerned is not in this country and it may
be noted that there are appeals which are

ing. as the government are
woncerned, orders have been pamed as o
what penalties should be levied and what
mf be comflscated.

In 50 far as Sri Baly \war is com-
ecrned, it &8 the view ofoa:henforcml
authorities and others that Sri Balyogesh-
war himself does not come within the
mischief of the provisions of the various
Acts because, whatever the reason—there
are certain reasons, if you like I cam
give you all the technical reasons—he does
not come within the mischief of the pro-
visions of th se Acts, He spoke through
other people. Therefore, it is they who
have come within the mischief. That is
why his Secretary has been proceeded
against,

SHRI C. K. CHANDRAPPAN: This
Balyogeshwar has been permitted or was
allowed by the government to go outside
the country when cases were pending
against him and even when there were
criminal cases pending against him, At
that time when warrant was pending, he
was permitted to take the plane
Palam alrport. Why ?

AUGUST '5, 1877

Secondly, I want to know this.
hon. Minister stated that he is very
away, he is not in India. Is he an Indi
citizen ? Was that probe made ?

Eeg

SHRI H. M. PATEL: I do not know
what his citizenship is. He was an Indian
citizen at that time. I will tell you the
rcason why the Reserve Bank of India
under a notification had granted general
permission for any person to acquire foreign
exchange by way of remuneration or by
way of gift provided the same was surren-
dered to an authorised dealer within 30
days of its receipt. In this case the foreign
exchange acquired by Shri Prem Pal
Rawat, alias, Balyogeshwar, will be by way
of gift or rcmuneration and therefore no
offence was committed by him while ac-
quiring foreign exchange. The only condi-
tion in such cases was that it should have
been surrendered within 30 days. In view
of this he could not be: procred 'd against
under Forcign Exchanze Regulation Act,
1947. There is no criminal case pending
against him,

SHRI C. K. CHANDRAPPAN: What
is the total amount Government acquired
by way of penalty or fine and by way ef
confiscation ?

SHRI H. M. PATFEL: Penalty was
Rs. 10,000 which was imposed on Bal-
yogeshwar and Behari Singh. So far as
the Directorate of Enforcerment is esa-
cerned, they imposed penalties of 2 towml
amount of 7-07 lakhs in 3 ecases. In my
origin-lreply Isaid that cursemcy, jewellery

nd watches worth Rs. 285 ware
found and these were confiveated.

WD IR T AORTT TN
g &1 B Frr aarady fawdr e,
qrEdy Wit TP I W W &
it DA, A, WETEAT, WA Wfg
friqu #T AN T T W W
A Par T R AT I AT
& ?

SHRI H. M. PATEL: We will certaialy
consider bringing in any legislation if
necessary to plug any loopholes. But, it
will affect al citizens and, naturally,
whahoever is involved will be covered by
that.

SHRI VASANT SATHEY.: I would like
to know from the hon. Minister whether
the Government has made any amesment
of the contribution and the werk the so-
called Godmen, who are called by various

ithets, done by them and whas image
myhnvemndeonhh country abroad ?

Oral Answers 16
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What steps, if any, do the Government
P to take to check the derogatory
activities on the image of this country,
thep these persons bhave made if any ?
SHRI H. M. PATEL: I hope the hon.
Member will realisc that this particular
Godman started his activities in  1g70-77
and in 1972 he was arrested and, I hope,
that the Government in those ci-ys. had
gone into all these. I will certainly go
into the matter now o see whatcan bedone
in regard to this.
sft T medY : WA AERT F
7% AT ¥ qqrar § B ardriva &
FRzh ¥ Traww fRar B I F
arT & ¥ oy & gk 9 3
i wf | e FrEnteET A wET
7g w7 g4 frar wrar , #1739 & fao
fEaT ST & 1 AT GYERTT BN AT 9V
frame wan fr g ¥ foare
'fxfirrr Fw s o AT qvw
7@ WY earw @AY B areEniAT oW
fad awg & € wr o1 @ § R 97T
o s F A 7
SHRI H. M. PATEL: Sir, as I said,
Shri Bal: Yogesh at the is

mot in this country. We can only start
, the proceedings under the law and, there

::lzo law under which he can be prosecu-

e sat & deoiagn &
wed et

+
*797. Wio w5t ATCWrey ahiw :
=t werawy wat

wWr faew wqr vowew W ifen
wefY g war oY 3T wG R w7 Hew
* & fpre g A%t oy faeoer T
¥ fasay wrqr, avefor Qe F wrat wraTy
o w7 sreargw F AT ?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): The policy of the Govern-
ment and the Reserve Bank of India is to
secure enlar t of the b h net work
of commercial banks in the rural _arecas.
The Indian commercial banks in the
private sector are also implementing  this
policy.

. ®Mo wedt wromer at€w ¢ AT
g W & fir woe W Afy &
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sraaifas v abrfes 86 arfr
ot ¥ T o T e wgdr &Y aF &
difrs w® nd & av wge & Frreadt
oA 7 e gEy § o s
oy st A R A e e
gAY AR §5i Y gfews ¥ ifaw @
o g; afg i, @ .y v 3w Ay
a1 Y% s A fF 7 S anior saai
ST FX F FL A agt I wfgwr-
fus wrad g9 ?

SHRI H, M. PATEL: Sir, in fact, even
the private sector banks have started
opening branches in the rural areas and
in almost the same propottion as the
public sector banks.

¥To wedY ArT qiER : HY qer
¢ fx wfufsrs 467 7 maEd Faa
gt # & gadt & °r vt ¥ Frweadf
T O g § W) § 9@t §
YT & fraie v 8, 3w fAg @
gar 1% gy fFar mar 2 5 ¥ &%
srferarere amfvor w1 ggw Gt 7 o wot
wrere @1 | & qg o I g g
fs gt da & ofufss 38 ¥
i st ¥ 1976-77 ¥ feadr
wrad @t § W 1977-78 ¥ X
frdt wET® WA

SHRI H. M. PATEL: Sir, I canno tell
exactly the branches they will opem im
1977-78. But, what I said was that the
private sector banks have opened branches
n rural areas to almost the same extent as
nationalised banks. Now, the nationalised
banks bave already opened $5°4% bran-
ches in the rural areas in the last five
years. Indian private sector banks have
also opened 807 branches. The non-sche-
duled banks have also opened branches
in the rural areas but naturally they are
very small and the number of very negli-
gible.

Mo wadt aremar qi¥a : AT g
&7 AT 7 wrar . qY gor f feaa
¥AT G § Wi feay o @ W
weaTd § 7 qWA gy o & qrq at
FAL TE § A A AT § qWT 92T a3
gu ¥ gifww 9@ <@ T





